
RATIFIED MINUTES OF MEETING No.02/17 OF NORMS COMMITTEE-I OES-I SECTIOIIII
SCHEDULED TO BE HELD ON 26.04.2016. ACTUALLY HELD ON 03.05.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations /
Observations / Deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concerned firm may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by

the concerned firm and may be responded accordingly.
(iiD It is also informed that all applications/representations/reply to the Deficiency letters etc.

may be sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri
Haradhan Das, FTDO, DES-I Section. Their email addresses are: darshan.sinsh@nic.in
& haradhan.das@nic.in/ncl.deft@nic.in. All firms are also requested to maiUsend their
present valid email addresses so that correspondences can be made through email only.

The meeting No. 02l17 of the Norms Committee (NC-l) for the licensing year 2016-2017 dated

26.04.2016 was actually held on 03.05.2016 under the Chairmanship of Sh. Darshan Singh, Additional
Director General of Foreign Trade to consider the applications under Duty Exemption/ Remission Schemes

(Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of Procedure Volume. The following
Members of the Committee were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt.

1. Sh K.K.Tiwaril.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063321 Extn.3318

23063166

DIPP′ U.B.

3. Sh.Haradhan Das′ FttDO 404 23061562 Ext.265 DGF丁′U.B.

I - The Committee considered the individuol coses of the aoendo of this meetino aeneroted throuah the
online svstem of NlC. The decisions token thereon ore os under:-
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ICaseNo.:15/11/80-
IALC2/2012

Parサ Name:YOKOGAWA IMcetNo/Date:2/80‐
INDIA LIMITED      IALC2/2016

26.04.2016

'Status: 
i

Deferred

HQ File RLA File Lic.No/Date:0710088440 Defer
::01/80/050/OO229lAMl3l :071211040100120/AM l3l 24.05.2012 Date:01 .06.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
'authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the

effect that the said goods are required for petroleum operations vide letter dated 20.06.2014.
,ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and

Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization. r

tReference in this regards has been made to TRU, Department of Revenue. Reply is awaited. l
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HARAETTAN DAS

Foreign Trade Development Officer
Directorale General of Foreign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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:+ ;p;"i.ro;: The Committee noted that the firm hus bien asked to furnish a certificate from the duly I

,auttro.ized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the

i l"ffect that the said goods are required for petroleum operations vide letter dated 20'06'2014'

: ,ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and I

: 'i;;ie"r fr". ,"r been furnished by the firm in r/o the above mentioned Advance Authorization'

Reference in this regards has been made to TRU,Department ofRevenuc.Reply is awaited.Case is   lI l----- n-r< II ldeferred to 07.06.2016.



l ffi;."br.""dN"t."ldffi;l
ieffect that the said goods are required for petroleum operations vide letter dated 20.06 .2014.
In this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and
lNatural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.
tReference in this regards has been made to TRU, Department of Revenue. Reply is awaited. Case is
deferred to 07 .06.201 6.

Case No。 :21/18/80-

ALC2/2013

HQ File RLA File Lic.No/Date:0510367148 Defer
,:01/80i050/0035I/AM 14l :0512310401002731AM141 30.09.2013 'Date:01 .06.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the
reffect that the said goods are required for petroleum operations vide letter dated 20.06.2014.
,ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and
Natural Gas has not been furnished by the firm in r/o the above mentioned Advance Authorization.
Reference in this regards has been made to TRU, Department of Revenue. Reply is awaited. Case is
deferred to 07 .06.2016.

‐―
PattNamα  ~ Mcet No/Date:2/80- Status:

,DeferredIBOTIL OIL T00LSINDIA ALC2/2016
PVT LTD(FORMERLY   26.04.2016

17

i ;BAKER OIL I ,

irq.'rc- -- 
IRLA Fil. [i'N"lomi,,oiotiztze 1Gr"i

l:01/80/0s0/00418/AM l4l l:05l23l040l}O343lAM14l lZe:t.ZOtl iDate:07.06.2016

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly
authorized officer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the

leffeCt that the said goods are required for petroleum operations宙 de leter dated 20.06.2014.

IIn thiS Casc essentiality cettincate from Directorate General ofHydrocarbons,Minisり of PCtrOleum and
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IHQ File IRLA File ILic.No/Date:05103864901 Defer
Date:(

IDeferred

Date:07.06.2016
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18

D藻蔦百五¬雨丁で。mmitt3e noted that tlle■ 111l has been asked to ftlmζh a■e■ incate from the dulyl|りeclslon: i ne じolninlttee noted that the lHHi nas been asKed tO lumlsh a certlllcate lrom tne dulyt

‐authorizcd offlcer of E)irectorate General of Hydrocarbons,Minist7 of Pctroleum and Natural Gas to the

;effect that the said goods are required for petroleum operations vide letter dated 20.06 .2014.;effect that the said goods are required for petroleum operations vide letter dated 20.06.2014. 
,

iln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and i

N鰍肌蹴蠍∬ml鑑ζl硼出鼎鮮:則躍駐TTttZ凛 :、
ldeferred to 07.06.2016.

\w
HARADHAN DAS

Foreign Trade Development Offcer
Directorate General of Fooign Trade

Department of Commerce
Udyog Bhawan, New Delhi
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The Committee decided to ratitt the n0111ls based upon recommendation of DIPP vidc ID

No. 1213612016-TSW/l 0 dated 03'05'201 6 as under:-

nce Authorization may be ratified as per GN-4 for Engineering products.
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11.01.201 6 for colninents.

is dcferred to 07.06.2016.

is deferred to 07.06.2016.
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Name:GE INDIA No/Date:2/80‐

16

16

Case No.:37/19/80-

ALC2/2014

131/83/040/00109/AM15/



Decision: The Committee decided to ratifu the norms based upon recommendation of DIPP vide
Note No.12/36/2016-TSW/13 dated 03.05.2016 as under:‐

Advance Authorization may be ratified as per GN-4 for Engineering products.

RA may take further necessary action accordingly.

:D

Parfy Name: GE INDIA Mcct No/Datc:2/80- Status:
INDUSTRIAL PRIVATE
LIMITED

RLA File

:31/83/040/00130/AM15/

IALC2/2016
126.04.2016

Lic.No/Date:3110064820
.02.09.2014

Approved

1141‖11):1):50/00032/AM17/

The Committee decided to ratifu the norms based upon recommendation of DIPP vide ID
12/36/2016-TSW/14 dated 03.05.2016 as under:―

nce Authorization may be ratified as per GN-4 for Engineering products.

」RA may take further necessary action accordingly.

i r-- 
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I lDecision: The Committee decided to ratifu the norms based upon recommendation of C&PC vide OM 
i

i lN". 4601113212015-PC-il dated 05.04.2016 (copy to be sent to the firm & RA). 
IIlr

I lna *uV take further necessary action accordingly
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istatus:
lDeferred
I
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ision: The Committee noted that the firm's reply dated 09.03.2016 has been sent to E)Hl on
10.03.2016 for examination and comments.
is deferred to 07.06.2016.
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          t of Revenue.Reply is awaited.
Reference in this regards has been made to TRU,Departmenl

is defelTed to 07.06.2016.

RLA File
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貯w/19/80-
HQ Filc

:01/80/050/00458/Aゝ /115/

: The Committee noted that the

nts.

Case is deferred to 07.062016.

ICase No.:37/22/80…

IALC2/2014

f11111's reply dated 21.04.2016 has been senttO DIPP On 28.04.2016 for

Defer
Date:07.06.2016

dated 13.01.2016 has been sent to C&PC on

Mcet No/Date:2/80-

LicoNo/Datei0810133876 1Defer
Date:07.06.201620.11.2014        1Date:07.06.2016

was again sent to C&PC on 13.01.2016 for

Case No.:11/25/80-
ALC2/2016
26.04.2016

Lic.No/Date:0710106920

10.11.2014

ALC2/2016
26.04.2016

22
HQ File RLA Filc

Mect No/Date:2/80‐

ALC2/2016
26.04.2016

is defelTed to 07.06.2016.

｀1“e:DYNAMATIC IMcetNo/Date:2/80-

.06.2016

Decision:The Conllnittee noted that the flrnl's reply dated 13.01.2016 has been sentto MSME on 21.01.2016

for examination and comments.

ICase is deferred to 07.06.2016.

Namc:BIO― TECH
CARE PVT.LTD

ｍ̈Ｔｈｅ輸.20
20

:01/80/050/00518/AM15/

The Committee
and comments.

is deferred to 07.06.2016.



Mcet No/Date:2/80-

ALC2/2016
26.04.2016

―
|

HQ File

:01/80/050/00496/AM15/

Decision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed by
reminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on23.07.2015 and29.12.2015 for
comments.

Case is deferred to 07.06.2016.
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I lDecision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed byi

I lreminder dated 30.03.2015;25.06.2015; DO letter from Chairman to JS, C&PC on23.07.2015 and29.12.2015 for 
Ilt 1

I lcomments. I

i lCase is deferred to 07.06.2016 _ I
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IALC2/2014           1HEALTHCARE         I,ょ∫′式、:5         1E)eferred
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No.:15/22/80‐

No.:19/22/80- Namci VITROMED No/Date:2/80¨

THCARE 16

16

iDecision: The Committee noted that the firm's application has been sent to C&PC on 15.01.2015 followed by

,reminder dated 30.03.2015;25.06.2015; DO letter Ilom Chairman to JS, C&PC on23.07.2015 and29.12.2015 for
icomments.

,Case is deferred to 07.06.2016.

No.:23/22/80- Name:MOTHERSON No/Date:2/80¨

SYSTEMS LTD., 16

16

Date:07.06.2016

The Commiffee noted that the firm's reply dated 30.07.2015 has been sent to C&PC on 06.08.2015
additional reply dated 30.09.2015 also sent to C&PC on 09.10.2015 followed by reminder on I 1.01.2016 for

is defered 07.06.2016.

No.:1`/25/80-

|     ~ Status:
Deferred

鵬児50/00616ハMy   菰五
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而而

The Committee noted that the firm's application has been sent to DRDO on 17.03.2015 followed by
on 28.07.2015; I1.09.2015:'20.10.2015,08.12.2015 and I1.01.2016 to expedite comments. However

IHQ File            RLA File            Lic No/Datc:0510392134‐ Defer
101/80/050/00500/AM15/   :05/24/040/00387/AM15/    125.11.2014            1Date:07.06.2016
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is deferred to 07.06.2016.

1/80/050/00458/AM16/
of DHI vide U0

case No.:18/25/80‐



15.Quantity ofimportitem at Sl.No 14 may be a1lowed as 298 Kgs.(48 Nos.)on netto net basis.

16.Quantities ofimportitems at Sl.No.15,16&17(welding Consumables)may be allowed as 1043 Kgs.each.

17.Import itenl at Sl.No. 18i.e.welding Strips may be deleted as nrnl has not subnlitted any details of

|ニ

Weld overlay.

may take further necessary action accordingly.

Case No.:61/2/80-

IALC2/2016
Paty Name:POLMOR
STEEL PVT LTD

RLA File

:09/24/040/00029/AM16/

Decision: The Committee noted that the firm's application
examination and comments.
Case is deferred to 07.06.2016.

Case No.:11/2/80-

ALC2/2016
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Paty Name:ANACON
PROCESS CONTROL PVT.
LTD.

lDecision: The Committee noted that the firm's application has been sent to DEIT on26.04.2016 for examination
jand comments. Case is deferred to 07.06.2016.

IЪ25浙0/00103/AM16/

vide U0

IMcet No/Date:2/80-

:ALC2/2016
126.04.2016

IDecision:The COmmittee noted that reminder through email dated 22.02 2016 has been issued to RA and irm to
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35

No/]Date:2/80-

16

6

:01/80/050/00064/AM17/

‐
Lic.No/Date:0910061907
.21.04.2015

.06.2016

File File 10795529
1/80/050/00014/AM17/ 1207/AM15/ .06.2016

Name:VEM No/]Date:2/80-

PVT LTD. 6

16

No.30 (150)/15-ME dated02.05.2016(copy to be sent to RA and firm).
may take further necessary action accordingly.

Party Narne: PUSH-UP
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Defer
.06.2016

15.01.2016 has been senttO C&PC for examination
O".itir"t The Committee noted that the firm's reply dated

uJro*..nts on 18.02.2016' Case is deferred to 07'06'2016'

Decision: The Committee noted that th" fr*', *p(dut"d 09'Ot'ZO1O has been sent to MSME for examination

i-a .o**.nts on 14.01.2016. Case is deferred to 07'06'2016'

07.06.2016

noted that the firm's aPPlication has Uten sent tO MSME on 26.04.2016 for

AM17/冊 扁
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Ⅳleet No/Date:2/80-

ALC2/2016
26.04.2016
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m".r.r"* ," *;lnt-*ffis based upon written recommendation of DHI
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ldated 03.05.2016(copy to be sent to RA and firm)'

Ina *uy take turther r::-:i411:'lcc91linstv:-.-

iParり Name:MOTHERSON
IsuMISYSTEMS LTD。 ,

1 \w
i-., ,, .r1u.,r.,'t LAS

Foreign Trade Development Officer
Directorate General of Foreign Trade

Department of Commerce
UdYoo Bhawan, New Delhi

Lic.No/Dtte10510394802

03.07.2015

case No.:50/2/80‐

ALC2/2016

PartyName: S AND W
」EWELLERY PRIVATE ALC2/2016

26.04.2016

Case No.:12′ 13/80…

No/]Date:2/80-

No/Date:2/80-

PVT.LTD

.06.2016

15.03.2016 for

Ｆ
‐
‐
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ALC2/2016
26.04.2016



Lic.No/Date:0510395057
23.07.2015

been

:

Party Name:MOTHERSON‐ Mect No/Dttc:2/80-
SUMISYSTEMS LTD.,   IALC2/2016

26.04.2016

Status:
Deferred
―

|

RLA File

:05/24/040/00196/AM16/

Lic.No/Date:0510

24.07.2015

has been sent to C2貶 PC on 26.04.2016 for

翻F2/80-~~町1
|                                          |
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Case No.:98/2/80-ALC2/2016 Pa“ y Name:BHARAT
IHEAVY ELECTRICALS

upon recommendation of DIPP vide ID

1. Net weight of export product may be specified as 1L79 Kgs.

2. Quantity of import item may be allowed as 4951.8 Kgs. as 4.2O Kgs.lKg. content in export

product after taking 6% recovery from scrap.

RA may take further necessary action accordingly.

■
|

Mcct No/Date:2/80-
‐ALC2/2016
126.04.2016

1Lic.No/Date:0410160908

113.08.2015

Decision: The Committee decided to ratifo the norms based upon written recommendation of DHI vide UO Note

No.3/39/2016/TSW (B) dated 02.05.2016(copy to be sent to RA and firm).
RA may take further necessary action accordingly.

Mcet No/Datc:2/80-

ALC2/2016
26.04.2016

ILic.No/Date:0710108626 1Defer

一
　

ｄ一Ｓｔａｔｕｓ‥̈

:LIMITED

Case No。 :83/2/80‐

TECHNOLOGIES
LIMITED,

IHQ File

11

File

1/80/050/00265/ANI11 6/

12.2015 for examination and comments. Case is deferred to 07.06.2016.

and comments. Case is deferred to 07.06.2016.

Decision: The
examination and

Committee noted that the firm's application has been sent to C&PC on 26-04.2016 forLQmmrrtee no[gq mal ule [lrut s appucauon nas oeen s9nr ro Ld.rL ot zo-u.t.zuto rorl
Icomments. case is deferred to 07.06.2016. __J

No.:28/2/80-ALC2l20l6,Party Name: MICRON
INSTRUMENTS PVT LTD



ffi- W7 tut o4u oo i oslal\a t ol

: The Committee noted that the firm's application

|りЮ&2∝ 5
IDate:07.06.2016

has been sent tO MSME on 26.04.2016 for

ination and comments' Case is deferred to 07'06'2016'

J
Case No.:7/16/80‐

DHI for examination and comments.

Case is deferred to 07.06.2016.

rffiffi@Ft"r,-i
i iiffi;[i;",L'ov- iireXvv ELECTRICALs lALC2t2ot6 iApproved iI l-- llj"noii"o lzo'o+'zoto I Iiimffi@t--i
i-r lffi#is./',r ,tAMtTt ll.f,o'iirioqor00087/AMr6/ lor.oq.zors I _jt'I lDecision: The Committee decided to ratiry ttre norms based upon written recommendation of DHI vide UO Note 

i

I lr.ro.gt+Et20l6lTsw (B) dated 02.05.2016(copy to be sent to RA and firm). 
I

I l* may take further necessary ultlo, uttotdingl

¬

HAttASI

輛蕊蕊費酬鵬
Depanme献

:l繋:躙鏑Udy09 Bhawl

for engineering Products).

may take further necessary action accordingly'

Party Name: WHEELS
INDIA LIMITED

No。 :1/16/80…

The Conllnittee noted that the flrm's reply dated nil has been sent tO MSME on 22.02.2016 for

and comments.
is deferred to 07.06.2016.

No/1Date:2/80¨

16

16

No/Date:2/80-

16

Paty Name:EBヽ1-PAPST

INDIA PRIVATE LIMITED

12



Case No.:57/2/80… Paty Name:POLY
IⅣIEDICURE LTD.

52 HQ File

|

II二;::01/80/050/00060/AM17/

Decision: The Committee noted that the firm's application
examination and comments. Case is deferred to 07.06.2016.

「

而勇而

has been sent to C`セ PC on 26.04.2016 for

,藪 聴 ッ
慇)  

脚 γN禦17WTG困  睦は NoPほ ν8卜  匪 西

~障
瀞wG困 1濶

酬訃
ALC2/2016

HQ Fi16~      医I′A Πb       した。No/Dttα 3110065701扇
i:01/80/050/00004/AM17/   131/82/040/00132/AM16/    08.10.2015            :Date:07.06.2016

1Decision: The COnlnlittee nOted that the flrrn's appHcation has been sent to MSME on 26.04.2016 for

iCXamination and comments.Case is deferred to 07.06.2016.

‐
 iCase No.:106/2/80¨

ALC2/2016

s4lHQ File
:01/80/050/00109/AM17/

:ision: The Committee noted that the firm's application has been sent to DIPP on26.04.2016
comments. Case is defened to 07.06.2016.

for

」
瓢 魚正1蔦

~匿
]蒲戸4面τ1085開蔦蕊

‐
Status:
Deferred

Case No.:23/2/80-

ALC2/2016

Decision: The Committee noted that DIPP vide ID No.l2/36/2016-TSW/55 dated 03.05.2016 has raised

55 ldeficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

11・
lnfOrmation in respect of SI.No.3′ 4′ 5′ 11&14 of Standard Denciency Format′ export product

,   wlse.

一
田1謎鵬“
創̈
1需濡蕊

「

~

HQ File

12. Quantities of import items at Sl. No. 2 to 6 in Nos. also in addition to their weights.
i 3. Detailed calculations for the quantities of welding materials required for overlay (Sl. No. 7 to 10

i & 13) supported by overlay areas and thicknesses.
i

]Case is deferred to 07.06.2016.

26.04.2016 |

剛蕊鳳 |…鵬刀お1蕊:~~丁
赫 疏茄il源~~

416/  112.10.2015        1Date:07.06.2016

稀ことisibllThとこも薔語品
`品

お1~titttigl為詰五II:簿t薔:|:お ltesお318ふ↓五轟1lra tもぉ,。fiI`昴it品も1
1on 07.12.2015 followed by reminder on ll.01.2016 and 22.02.2016 sent through email and decided to issuc

lnOtherremhdertO the RA and Arln tO send 4 sets ofap口 た試bnぉr consderatbn ofthe case.      |
iCase is deferred to 07.06.2016.

HA建

郡 鍮 ∬:謡器よ簿態
Department:l貿∬鏑Udy09 Bhaw

Party Name: FRIZAIR
PRIVATE LINIIITED

13

1嘉麟『
己証~
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loted that the rlilll's application

】se is deferred to 07.06.2016.

07.06.2016

on 26.04.2016 for

Case No.:4/16/80‐

辮鶴鶴ず圏Ⅳ
部)~

comments. Case is defened to 07.06.2016'

~腰
癬
薦

|

― ―
|

Parサ Name:ALSTOM
TRANSPORT INDIA
LIMITED

Lic.No/Date:3210077724
19.10.2015

noted thatぬ eim's appHcation htt been senttO DEIT on 26.04.2016お
r exalnination

Defer
Date:07.06.2016

H酪

Mect No/Date:2/80‐

ALC2/2016
26.04.2016

No.:3/16/80- Name:AZAD No/]Date:2/80-

ffiiil.f".,."ppli*ti*h*beensenttoDHIon26.04,20l6forexamination
comments. Case is deferred to 07.06'2016'

No.:5/16/80- Name:AZAD

comments. Case is deferred to 07.06.2016'

No/Date:2/80‐

1/80/050/00290/AM16/ 1:09/24/040/00400/AM16/  llj.lU・
∠ UID       lν Oし

'・
V′・VV・ ん ViV

ecision:The COmmittee noted that the flllil's application has been sent tO I)HI On 26.04.2016 for examination

16/ 113.10.2015



ii''--_-'--.---
I i*d comments. Case is deferred to 07.06.2016.

lo: [[rn. EIFI.: i:01/80/050/00302/AMt6t i:05124/040/00305/AMl6/
I DA.6rr rh. C;;ttt* ,"t"d 

-rh"t 
;h. r,rrnb .p

I lexamination and comments. Case is deferred to 07.06.2016.

1濶
捌‐

|

囲蕩需
覇赫
圏驚正蕊

has bccn sent to C`し PC on 28.12.2015 for

圏椰熙綱墨螂菱欝爾築葬F鑑辮鷺澤靡珊
器 品児5υ∞ЮνAMlσ

~膨

臆 γ∞箆vA而

~圏

齋 爾
而%餌28鳶

ぉ7Ю6η%

~1孵
絣 皿皿
釧}町

「

鷺 淵 iυ∞

“

肱 剛 α 圏 鼎

α酬 ∞ ω 鉤 7B鳶
ぉ7Ю6矧 61

HQ File

｀
   高    話締

|青i tion has been sentto DHI oコ

             」

肥
THERMAX

冊
菖百雌碑ζ
臨 高 |:

1語輛輛麗蕊薫齋需帝hm、叩』C面6n iasttm К“ゎ面1。n26Ю4η比偽r Ⅸamh蒜3felTed to 07.06.2016.

一―

HQ File

:01/80/050/00006/AM17/

Decision: The Committee noted that DIPP representative present in the meeting has raised deficiency in the
firm's application as under and decided to send it to the firm to furnish reply:-

Sl. 3, 4, 5 & I I (Export product wise) of Standard Deficiency Letter.

is deferred to 07.062016.

67

Status:
Deferred

「
[蓄ザ
創‐~甲蜃需翻彎

~

Case No.:19/16/80-

:01/80/050/00304/AR416/

「68 ICase No.:81/2/80… PattName:

15

Bhawan,New De:hi

DYNAMATIC NIcet No/Date:2/80‐

No.:4/2/80-

脚  脚 証
~

110065749



Lic.No/Date:0710109012

05.11.2015

ICase No.:33/2/80-
:ALC2/2016

………一́
F亜画IIII下藤雨酔8:03Ю 8002“ R:た 1

1聯:満 5ν0003σAM17 1 :あ
'34応

二o/oo621/AM16/  110.H.2015      1Datα07.06.2016

[iara top'も ftie a`お lication of thC flrFn haS not been receivcd and decidedDecision:The Comnlittee noted thal

to send rcminderto the flrm and the RA to for、 vard 4 sets ofthe application for consideration ofthe case.
・
‐
― … …

V― V― ―
一 一 ―

―

                            |

:

is deferred to 07.06.2016.
・
                                        ~  ~ ~  ~  ~~~~~  ―

        l

Status:
iDeferred

16 H         
∬露:翻驀I鰍郡鏑

扇

‐６

No.:16/2/80- Name:GODREJ& No/Date:2/80-

MFG.CO.LTD.,

No.12/36/2016¨
´
「 SW/69 dated 03.05.2016 as under:‐

6

16

inclusive of 3 %wastage.

Quantity of import item at sl. No. 4 may be allowed as 16 Nos. on net to net basis'

Duty free weight of this item may be allowed as applied for i.e. 1268 Kgs' inclusive

of 3 % wastage.

Quantities of import items at sl. No. 5, 6 & 7 (welding consumables) may be allowed

as 439 Kgs. each.

may take further necessary action accordingly'

No.:27/2/80‐ Name:GODREJ& No/Datc:2/80-

ⅣlFG.COoLTD., 16

16

HQ File RLA File 10800127

:0ル80/050/00030/AM17/  1:03/94/040/00442/AM16/ 11.2015 .06.2016

Decision:The Committee noted thatthe flrm's application has becn sentto DIPP on 26.04.2016 for examination

and comments.

Case is deferred to 07.06.2016.

1. Net Empty weight of export product may be specified as 46947 Kgs'

2. Word "Relevant" may be prefixed with the description of import items at sl' No' 1' 2 & 3'

3. euantity of import item at sl. No. 1 may be allowed as38744 Kgs. as L.05 Kgs./kg' content

in exPort item.

4.QuantityofimportitematSl'No.2maybeallowedas3304Kgs.inclusiveof
6.7 % wastage after taking 1/3'd recovery from scrap'

5. Quantity of import item at Sl. No. 3 may be allowed as applied for i'e' 431 Kgs'



Case No.:36/2/80…ALC2/2016「
1子711lli:[:1111:111,~～

~[[1:'】

:|:'腱

凛茅苺bご
………~町

|
|        |

11:1)品):50/00039/AM17/    111'チ〕帰::0/00628/A

R榔
:1脱規服訪凛富:肥胸∫

「

「

L. Net Empty weight of export product may be specified as 155.9 MT.
2. Word "Relevant" may be prefixed with the description of import items at Sl. No. 1 & 2.

3. Quantity of import item at Sl. No. 1 may be allowed as 37488 Kgs. as L.233 Kgs./kg.
content in export item after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 2 may be allowed as 7415 Kgs. as 1.40 Kgs./kg.

content in export item after taking 1/3'd recovery from scrap.
5. Quantity of import item at Sl. No. 3 may be allowed as 13 Nos. on net to net basis.

Duty free weight of this item may be allowed as 34450 Kgs. as 2.107 Kgs./kg. content in
export item after taking 20 o/o ftcov€ry from scrap.

6. Quantity of import item at Sl. No. 4 may be allowed as 12 Nos. on net to net basis.
Duty free weight of this item may be allowed as 7599 Kgs. as 1.064 Kgs./kg. content
in export item after taking 20Yo recovery from scrap.

Quantity of import item at Sl. No. 5 may be allowed as 32 Kgs.(30 Nos.) on net to net basis.

Quantity of import item at Sl. No. 6 may be allowed as 15 Kgs.(88 Nos.) on net to net basis.

Quantity of import item at Sl. No. 7 may be allowed as 403 Kgs.(282 Nos.) on net to net basis.

Quantity of import item at Sl. No. 8 may be allowed as 1 Kg.(12 Nos.) on net to net basis.

Quantities of import items at Sl. No. 9, L0,1,1, & 12 (welding Consumables) may be
allowed as7O2Kgs.,7O2 Kgs. ,2242 Kgs. & 1540 Kgs. respectively.

7.

8.

9.

10.

11.

|

IRAmaytakefurthernecessaryactionaccordingly.

‐Case No.:52/2/80-

ALC2/2016

「 1驚翻評
而~~~~「温嶽藷需蔽 IMeet No/Date:2/80¨

IALC2/2016

126.04.2016

Status:
Deferred

H面
17        FOreign T籠

DireCtOrate

Depar
udyog

I IHa Fil" - ---tRLl Fil. [li".N"lo"t*:+rooaroT+
i7a I'OtlgOlO50/00005/AM 17l i:341241040/00208/AM l61 119.1 1 .2015 iDate:07.06.2016 i

i *py of tn. up-pri.ution of tf,. f,r, r,;sno; b*"."*ir.d 
",rd 

d*id"d 
I

I lto send reminder to the firm and the RA to forward 4 sets of the application for consideration of the case. Ill-.rr-.--..--..1
i lCase is deferred to 07.06.2016 j

land 
comments.

I

I Case is deferred to 07.06.2016.

III)lil):50/00055/AM17/~~~ .06.201610.11.2015



Case No。 :14/25ノ 80‐

壁

０‐６

一
ｔｈｅ

っ
‘

ｌ

ｍ

comments.

Case is dcferred to 07.06.2016.

Sl. 3, 4, 5 & I I of Standard Deficiency Letter'

is deferred to 07.06.2016.

lDecision: The committee noted that RA "id. 
bttei F.No.03/95/040/640/AMl6l2l2 dated 26'11'2015 has

linformed that the above mentioned AA has been issued on Repeat Basis in terms of para 4;r read with Para 4'7'l

lu +.1.2 of HBP (vol.I) and decided to close the case'

I

Inn *uy take funher necessary action accordingly-:-

Case No.:22/2/80¨

ion:The Conlmittee noted that DHI has infolllled that the case iS tO be considered as per Sub…
COmmittee

阿d9『♯暮LIIFI魁∬:::馴器ギ町鷺藪:藍漱∬“駆跡凄il鷺:濶∬|

is dcferred to 07.06.2016.

3:;::3『どことhT雨じ薔Dethi

File
10396448

1/80/050/00025/AM17/ AM16/ .11.2015 .06.2016

No.:26ノ 2/80- Name:BOTIL OIL No/Date:2/80-

INDIA PVT 6

TD(FORMERLY BAKER 16

10396449

.11.2015 .06.2016

Name:DRIPLEX
ATER ENGINEERING
TD.

File

Dcision:The Cominittec noted that hard copy ofthe application ofthe f1111l haS nOt been reccivcd and decided

send reminder to the flrm and the RA to forward 4 sets ofthe application for conSideration ofthe case.

18



Report and decided to ask the firm to submit Essentiality Certificate from DGHC for ratification of norms.
「
―
―

―
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圏爾覆F爾
百~1蒋

Ю問蕊蕊菰肝
~賠
璃扇肩萬瓦戸

~け

∬器α“
Ю3964″

|

|

Decision: The Committee decided to ratit/ the norms based upon wrinen recommendation of DHI vide UO Note

dated 03.05.2016(copy to be sent to RA and firm).
RA may take funher necessary action accordingly,

|

Case No.:13/2/80…

ALC2/2016

~閉

羽F2/80‐
~~ド

「

~

０
０

lHQ Fl" lm-a eil" 

- 

[ttrN"/D"t"o3 1080048 r

l:01/80/050/00016/AMl7/ l:03/94/040100678/AM16l 130.11.2015 
' 

I

ffidth.t-RA rid. t.tt.rR
linformed that the above mentioned AA has been issued on net to net basis under GN-4 for Engineering Products
iand decided to close the case.
I

I

IRA may take further necessary action accordingly.

ICase No.:37/2/80-

IALC2/2016 圏西蕗漂再
「
   /80‐
~町~1

831器航5υ00040AM17羅薦蕊蕊源覇y―「電齋習画面孤臨 蔦
Decision: The Committee noted that the
examination and comments.
,Case is dcferrcd to 07.06.2016.

firm's application has been sent to MSME on 26.04.2,016 for

19

is defered to 07.06.2016.

No.:55/2/80… ALC2/2016 Name:DEE

彫蕊蕊蔦戸:01/80/050/00061/AM17/

The Committee noted that the firm's application has been sent to MSME on 26.04.2016
and comments.

Case is deferred to 07.06.2016.
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-ir-i'No/Date:0310800631 

|Defer

:0r/80/050/00020/AM17/ ffiilloioroossolnv,ol 101.r2.2015 lDate:07'06'2016

Decision:TheCommitteenotedthatDIPP,.p*mmeetinghasraiseddeficiencyinthe
榊::柿 IttIIξttyttII語なもdぃnd iゎ menm Ю h面血Кpy_

Sl. 3,4, 5 & 1l(Export Product wise) of Standard Deficiency Letter'

is defered to 07.06.2016.
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has been tent to MsME on 26.04.2016 for
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RttHl:I胤柵 鴨蹴梢猷TttI鷺評需胤l:胤肥rc。“H∝舶
on oftte ctta

Case is deferred to 07.06.2016.

case No.:15/2/80…

I ine mav take further necessary action accordingly'
ll-

HA        
認罰:

:l繋邸:鏑

Mect No/Date:2/80-
6

16

No。 :9/25ノ80‐ALC2/2015 Name: I H D No/Date:2/80‐

16

16
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mmendation ofDHI宙
de UO Note

;lon:The Committee decided to ratitt the n0111ls based upon Written rec

03.05.2016 as per GN‐ 4 for Engineering products(COpy to be senttO RA and f11111).



Decision:TheCommitteenotedthatdeficiencyraisedbyMSME dated29.03.20 l6hasbeensenttothefirmon
:06.04.2016 through email to furnish reply. Case is deferred to 26.04.2016.

「
ICaseNo.:8/2/80‐

ALC2/2016

1

輛Ⅲl驀ユ囀PRIVATE LIMITED

戸
~問

upon recommendation of DIPP vide ID

3780 Kgs. as 1.40 Kgs./Kg. content in the

1485 Kgs. as 1.57 Kgs./Kg. content in the

i 1. Qu.ntity of import item at Sl. No. 1 may be allowed as

i export items after taking 2/3'd recovery from scrap.

I Z. Quantity of import item at Sl. No. 2 may be allowed as

i e*nort items after taking 2/3'd recovery from scrap.
i

i
!

IRA may take further necessary action accordingly.

111)ill):50/00077/AM17/

「

91
II)ecision: The Cominittee noted that DIPP representative present in the meeting has raised

RLA File

:31/83/040/00121/AM16/
Lic.No/Date:3110065788
10.12.2015

Status:
Deferred

Defer

|

frm's apメたabn as under and dectted to send ttto the irln to mmぉ h repント

[よl鳳硯算.驚
面りh“L

r

07.06.2016

Decision: The Committee noted that DIPP vide ID No 12/36/2016‐ TSW/55 dated 03.05.2016 has raised

92 ficiency in the firm's application as under and decided to send it to the firm to furnish reply:-

L. lnformation in respect of Sl. No. 3, 4, 5, 11 & 14 of Standard Deficiency Format,
product wise.

2. Quantity of import item at Sl. No. 2 in meters also in addition to its weight.

1器轟児50Ю00ヌ晨M17~     蔦丁閉愛評
面面耐

・ n̈tities ofimpOrt itemS at sl… 0 9in Ntt alsO in ad世

里世Jase is defered to 07.06.2016.

雨 atus:

IApproved

HQ File

「

:01/80/050/00037/AM17/

21

No/Date:2/80-

6

16

File 110065787

No.12/36/2016¨
´
「
SW/90 dated 03.05.2016 as under:―

No.:51/2/80… Name:ISGEC
VY ENGINEERING

Mect No/Date:2/80-

ALC2/2016
.26.04.2016

No.:34/2/80-ALC2/2016 Name:TPP BOILERS

15.12.2015

.LTD



Decision:The COnlmittee decided to ratitt the nO11・
lS baSed upon Written recOmmendation OfDHI宙

de UO Note

03.05.2016 as per SION C-1647(copy tO be sentto RA and f11111).

may takC hnherneceSSary acu91'9'9F''Iγ

and comments.
Case is deferred to 07.06-2016.
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Case No.:31/2/80-

97

だゝcet No/Date:2/80-

ALC2/2016
26.04.2016

Decision:The Conlinittce noted that the flrln's application has been sentto DIPP on 26.04.2016 for examination

and comments.

iCaSeiSdeferredto07.06.2016.

LicoNo/Date:0510396635

ision: The Conlmittee noted that the fillll vide email dated 28.04.2016 has infolllled that the above

AA has been surrendered by them and accordingly decided to close the case.

IParサ Name:FLEET

I田 IETSNDAPV■

HA        
訛 ::

l繋∬鏑

Date:07.06.2016

| IRAmaytake furthernecessaryacaonaccOrdingly.

臨脇蕊薦石膨臆υ00167型γ岡器
劇4matt6

.06.2016

it i3biitilioiI桑 も
``n scntto DHI on 26.04.2016 for examinatiOn

The Committee noted that the flΠ

No.:24/2/80- Party Name: POLY
MEDICURE LTD.

No/Date:2/80-

16

16

16.12.2015 iDate:07.06'2016

The Committee noted that the firm's application has been sent tO CattPc on 26.04.2016

and comments.
Case is deferred to 07.06.2016.

No.:32/2/80-ALC2/2016 Name:ISGEC No/Date:2/80-

ACHI ZOSEN LIMITED 16

16

113島鬼50/00035/AM17/
t6t \t'.tz.zots



IRLA File

103/95/040/00706/AM16/111)lil):50/00052/AM17/

Decision: The Committee noted that RA vide letter F.No.03/95/04}.706lAut62t2
informed that the above mentioned AA has been issued on Repeat Basis in terms
15/80/ALC 212015 dated27.l0.20l5 and decided to close the case.

RA may take further necessary action accordingly.

dated 16.12..2015 has

of Para 4.7 read with

「
10

鰹淵
2面
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::3111):50/00023/AM17/    lli;チら:λ10/00440/A

~   |;ll考
:骨
『珈~

|                       |・  ▼
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ν・              14v.v‐ ・4V■ υ             l

l119品掲50/00015/AM17/  11七ち酬10/00376/AM16/  岡 gRTe:0510396649B施ぉ.062016M16/ 117.12.2015

1 柵 lF鋼
面
…

卜tat眠
~~~~

I)eferred

:ision: The Committee noted that DIPP has raised deficiency in the firm's application as under vide ID
1213612016-TSW/l02 dated 03.05.2016 and decided to send it to the firm to furnish reply:-

1. lnformation in respect of Sl. No. 3, 4,5 & 11 of Standard Deficiency Format, export product
wise.

2. Detailed calculations for the quantities of import items at Sl. No. 7 to 9 supported by length
and number of tubes in the export products

is defelTed to 07.06.2016.

102



De薦高面蔦
~d孤
面高死赫 五is the nomS based uporr冨 3■mendttbn of DIPP Vtte lD

NoteNo.|2136120|6-TSw/l03dated03'05.2016asunder:-
1. Net weight of export product may be specified as 761'4 Kgs'

2. Quantity of import item may be allowed as 3197'9 Kgs' as a'20 Kgs'/Kg' content in export

product after taking 6% recovery from scrap'

RA mγねkC hrther necesSary ac● On l,:型,|ツ

lnformation in respect of sl. No. 3, 4, 5,11 & 14 of standard Deficiency Format' export

product wise.

Quantity of import item at sl. No. 1 in meters also in addition to its weight'

is deferred t0 07.06.2016.

decided to close the case.

RA may take further necessary action accordingly'

脚
珈~

106

:SULZER
INDlA LIMITED ALC2/2016

26.04.2016

HQ File

:01/80/050/00044/AM17/

~    
辮∬
釧

Case No.:40ノ2/80-

ALC2/201`

HAttANPAS
禦 I亜鰍酬皿bit"i[otate General

蕊露瓢:l熊∬鏑

No.:19/2ノ 80-

=躙
捌~

.06.2016

rrt;;iil c;;td;t.J tn"t orpp h* ;rGJ a;ficiency in the firm's application as under vide ID

1213612016-TSW/104 aatea O:.0S.2016 and decided to send it to the firm to furnish reply:-

No.:39/2/80‐

No/Date:2/80-
No.:41/2/80¨

24



Decision: The COnlmittee noted that RA vide letter F.No.03/95/040/536/AM16/212 dated 22.12.2015 has

infolllled that the above inentioned AA has been issued on net to net basis under GN‐4 for Engineering Products

decided to close the case.

RA may take further necessary action accordingly.

Paty Name:SULZER
PUMPS INDIA LINIIITED

4ヽeet No/1Date:2/80-

ALC2/2016
26.04.2016

[08器島児5υ∞“
yAM7 隔翻蕊

=蕊
戸
~猪
お器α“
Юtt1287「~~~

‖
8麟
蕊赫威揃鮒繭嚇商:

)mentioned AA has been issued on netto net basis under GN‐ 4 for Engineering Products

甲酉
~  
菖硼

『

げ
町
~

10:01/80/050/00047/AM17/

ecision: The COmmittee noted that RA vide letter F.No.03/95/040/624/AM16/212 dated 22.12.2015 has
fOrFned thatthe above inentioned AA has been issued on nctto net basis under CN¨ 4 for Engineering Products

decided to close the case.

may take further necessary action accordingly.

in""i.iooi rt" corritt"" not"a that RA ,io. r.tt., i.No.o:tqit0+iioaiiiilitzi aitea ))niots nut

linformed that the above mentioned AA has been issued on net to net basis under GN-4 for Engineering Products

land 
decided to close the case.

lne ,uy take further necessary action accordingly.

叫
イ

あ
脚 肥酬 酬皿

3:鰐器轟:駅∬鵬

No。 :42/2/80‐

No.:43/2/80… Namei SULZER No/Date:2/80-

INDIA LIMITED 16

16

Filc

1/80/050/00046/AM17/

The Committee noted that RA vide letter F.No.03/95/040/601/AM16/212 dated 22.12.2015 has

that the above mentioned AA has been issued on net to net basis under GN-4 for Engineering Products
decided to close the case.

may take further necessary action accordingly.

Case No.:45/2/80- Name:SULZER No/Date:2/80‐

INDIA LIMITED 16

16

Filc

:03/95/040/00602/AM16/
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lDecision: rn" co..itt.*oi.d that RA ,ia. r.tt.. F.No.03/95/040/599/AMl6l2l2 dated 22J22015 has

linformed that the above mentioned AA has been issued on net to net basis under GN-4 for Engineering Products

iand decided to close the case.
I
I

Date:07.06.2016

●
Ｄ

HQ File

Note No.12/36/2016-TSW/14 dated 03.05.2016 as under:―

1.  Quantity ofimport item at SI.No.l may be allowed

The Committee decided to ratify the norms based upon recommendation of DIPP vide ID

free weight of this item may be allowed as772L7'4

items after taking 20 %o recovery from scrap'

as L100 Nos. on net to net basis. Duty

Kgs. as t.287 Kg.lkg. content in export

RA may take further necessary action accordingly'

Par″ Name:IND― SPHINX
PRECISION LTD.,

RLA File

:22/24/040/00070/AM16/

ALC2/2016
126.04.2016

Decision: The Committee noted

examination and comments'

Case is deferred to 07.06.2016.

that the firm's aPPlication

2

印評
:01/80/050/00100/AM17/

No.:69/2/80- Name:GE INDIA No/Date:2/80-

PRIVATE 16

16

File 110065805

/80/050/00072/AM17/ 1/83/040/00130/AM16/

No/Datc:2/80‐



Case is deferred to 07.06.2016.

「  ~町 SIRIA IMPEX

Decision: The Committee decided to ratiflz the norms based upon recommendation of DIpp vide ID
Note No. 1213612016-TSW/I l7 dated 03.05.2016 as under:-

Parサ Name:SULZER
PUMPS「NDIA LIMITED

HQ File
:01/80/050/00455/ANI11 6/

: The Committee noted that RA & Firm were requested to send 4 sets of application for consideration
f the case on 29.03.2016 through email and decided to send another reminder to them to send hard copies of the ,

pplicationimmediately.Caseisdeferredto07.06.20l6

IMcet No/Date:2/80-

:ALC2/2016

126.04.2016~隔
瓢薦又 けど鼎

面
“"餌
9「
~~

117

119

i''t i;0i/sd/osoloooesleNarzl t,ot'iitoiotoo32s/AMt6/ lzt.tz.zots -" 
io"i"'oz.06.2016i

i 

--
; lDecision: The. Committee noted that the firm's application has been sent to MSME on 26.04.2016 fori
1 iexamination and comments. Ij j cas" is deferred to 07.06.2016 

i

Case No.:15/25/80…

ALC2/2015
Mcet No/Date:2/80‐

:i

,Meet No/Date:2/80-  iStatus:    |
IALC2/2016        1Deferred    l
26.04.2016    1     1

Decision: The Committee noted
examination and comments.
; Case is deferred to 07.06.2016.

Lic.No/Date:0610038292 1Defer

31.12.2015 IDate:07.06.2016

that the firm's application has been sent to C&PC on 15.03.2016 for

|         ./80-臨
西 LTD IALC2/2016 」
Case No.:78/2/80- Parサ Name:

INDIA PVT. 1)eferred

肝27Mlil‖
」:倉ig蹴:

3:則誦翼:器躙鵬

sion: The Committee noted that the hrm has not replied to the deficiency (raised by DIPP on 15.03.2016)
sent to them on 29.03.2016 through email and decided to send final reminder to furnish reply failing which

case will be rejected without further notice with direction to the firm to pay applicable custom duty with
rest for EODC.

1. lmport item may be allowed on net to net basis with accountability clause as claimed
by the firm.

may take further necessary action accordingly.

Status:
ALC2/2016 Deferred
26.04.2016

Case No.:19/25/80-



…
Lお :No/Dttα 31100658421Detr

i品:;お 5υ00081/AM17/ 1:31慇 3/040/0013りAMlび つ1.01・ 2016 Date:07.06.2016

`輌

品,s ap嵐おibl ia:been ζもntto DH1 0n 26.04.2016 br exammalonision:The Committec notcd that th

Case is deferred to 07.06.2016.

Pa“y Name:TREFILERIES
WIRE「NDIA PVT LTD

Ⅳlcet No/Date:2/80-

ALC2/2016
case No.:10/2/80-

26.04.2016

Lic.ヽ 6/Date:3410041786 1Defer

:34/24/040/00251/AM16/ 105.01.2016
Date:07.06.2016

: The Committee noted that the im'S application has becl sent to MSME on 26.04.2016 for

ination and comments.

Case is deferred to 07.06.2016.

一―一――一――――――
         DHIon 26.04.2016 for exanlinatiOn

ision:The Committee noted thatthe rrm's application has been sent tO

Case is defered to 07.06.2016.

面

日 高 蕊 罵
lσ 膿 ,臆 α∞朝7AMσ  lば

鼎

α
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Ю″ ″Wド
腫 ぉ7Ю6劉 6

The Committee noted that C&PC deflcicncy letter dater 07.04.2016 has been sent to the flrln on

I1.04.2016 to furnish reply. Case is deferred to 07'06'2016'

甲

趾
置
~FI離

躍
Ⅷ 那

直副 訃

1織
d

4.7.2 of HBP (Vol.I) and decided to close the case'

may take further necessary action accordingly'

1221Ч 9′l"
:01/80/050/00013/Aヽ /117/

Ⅳlect NO/Date:2/80-

ALC2/2016
26.04.2016

File 110065849

AⅣl17/  1:31/83/040/00131/AN416/

Name:PEttMANENT No/Date:2/80-

LIMITED

HQ File

1251Ю
l慇υ05υ99望 1/AM17`

Th" C";itt*-*,.a *,u, RA vide letter F.No.03lg5lO4OlOO753lAMl6l2l2.dated,07-01-201',1":

thatthe abovc rnentioned AA has been issued on Repeat Basis in teHms OfPara 4.7 read with Para 4.7.1

Name:AUTO COMP



HQ File

:01/80/050/00098/ANI11 7/

lHa Fn.
l:0 1/80/050/00089/AMl 7/

Parサ Name:EPE
PROCESS FILTERS&
ACCUMULATORS
P.LTD.,

RLA File

:09/24/040/00535/AM16/

flm'sThe Committee noted that the
and comments.

Case is deferred to 07.06.2016.

: The Committee noted that the firm's application has
ination and comments.

Case is deferred to 07.06.2016.

Case No.:86/2/80-

ALC2/2016

1織
dl

臨 蔦
been sent to DIPP on 26.04.2016 for

Status:

IDeferred
|

Defer
Date:}7.06.2016

ICase No.:1/22/80-

ALC2/2015

「
129

I

HQ File

:01/80/050/00411/ANI11 6/

RLA File

f-@lr,ryNur* KIRAN tt',t""tN"/D"t"2lg0- ist"tr* I

i lx,cztzots iexrnusloN intcztzorc lDeferred i

I I iruecHaNrcs pvr.LrD. l26.o4.zot6 ! Ii-l::=.-__- _*__ .__.1

l,ro IHQ rite -|nleFil"- -[-i..No/Date:06100:rior 
pir"'-- 

Ii l:01/80/050/00460/AMl6/ i:06t24t040t00037/AMl6/ il3.Or.ZOr0 __-:D_1107.012016 i

I f,'rrnb .pp r, 16042016 ill
i lexamination and comments. 

ij I Case is defened to 07.06.2016

"FOr"需聡』鎌輌蕊認罰:

:09/24/040/00552/AM16/   113.01.2016

Decision: The Committee noted that the firm's application has been sent to MSME on 26.04.2016 for
ination and comments.

Case is deferred to 07.06.2016.

騨品よIiⅢ『箋γ
Trade

駆冨轟瀬||:鰤∬|

Case No.:72/2/80¨

3:;譜T轟
`h卜

昴Dd‖

.06.2016

Paty Name:BHARAT
IHEAVY ELECTHCALS
LIMITED

No/Date:2/80‐

6

6/    112.01.2016

ギ;,〕:;::0/00100/AM16/  [11:1111lFF「ヲ1665百万]テ
26.04.2016 for

16

iDecision: The Commiuee decided to ratifu the norms based upon written recommendation of DHI vide UO
iNote No.3/40/2016/TSW (B) dated 02.05.2016(copy to be sent to RA and firm).
iRA may take further necessary action accordingly.

Filc

1/83/040/00144/AM16/

File

ALC2/2016
26.04.2016

15.01.2016



: The Committee noted that the firm's has been sent to MSME on 26.04.2016 for

ination and comments.

Case is deferred to 07.06.2016.

貯辮
″訃   撻
蔦下脇 蔦高こ|

町
Ｆ

Lic.No/Date:5210041733

18.01.2016

Decision:Thc COmmittee noted that the flrln's application
has been sent tO MSME on 26.04.2016 for

examination and comments.

Case is deferred to 07.06.2016.

Pa●y Name:HANNING
Ⅳ10TORSINDIA P LTD

Mcet No/Date:2/80-

ALC2/2016
126.04.2016F

対Jon=The Comm燎∝nded that M&hln weК  Кquttedわ∝nd 4漱
l∫Ⅷ棋鳳聯冨‖:露猟e

the case on 06.04.2016 through email and decided tO Send anothcr remind

immediately. Case is deferred to 07.06.2016'

Meet No/Date:2/80‐

ALC2/2016
26.04.2016

RLA File Lic.No/Date:0510397355 Defer

105/24/040/00504/AM16/ 19.01.2016 Date:07.06.2016

has been sent to C&PC On 07.03.2016 for

:The Conllnittee noted that the flrln's application has been sentto DHI on 26.04.2016 fbr exarninatiOn

comments.

H釉
襦
鑑繋∬鏑

case No.:9/2/80…

ALC2/2016 ALC2/2016
26.04.2016

Party Name:
TECHNO

case No.:3/22/80-

Case No.:4/25/80‐

ALC2/2015

Party Name: POLY
MEDICURE LTD.

I I case is aeferred to oz.oo.zoto.

30

may take further necessary action accordingly'

No/Date:2/80‐

.06.2016

File AMr6/ itq.ot.zot01/80/050/00413/AM16/

No.:65/2/80- Name: DEE

File

1/80/050/00068/AM17/

B5  蕊 ;
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Pa●y Name:ISGEC
IHEAVY ENGINEERING

而

31 書¥篤話(D雪

:蝿賣|[::

Th∞
I俸備僻淋縦織肺制1

1

1  1CaSe is deferred to 07.06.2016.                                           1

―

  |

Иll器轟児5γ00447晨 MIα
~閉
脇 蕊

1躍鐵
1421謎胤〃

2/80¨

H属じ
=ビ

3r:↓Ih「雨ew Del性

Name:BIO― TECH No/Date:2/80-

CARE PVT.LTD



lnformation in respect of SI.No.3,4′ 5′ 11&14 of Standard DefiCiencv Format′
export

器 i∬■m"rt item耐に‐4 m metersホdmttm d旧剛…
is deferred t0 07.06.2016.

comments.
Case is deferred to 07.06.2016.

三 二 ______      一一 一          `DHIon 26.04.2016 br exalnh江 lon
Decision:The COmmittee noted that the fli111'S application has been sent t(

comments.
Case iS deferred to 07.06.2016.

~鶏
瀞癬鵠:駿歴httdげ…    

… BttЪ7L花諦 開
―

PartyName: MINDA
SILCA ENGINEERING
PRIVATE LIMITED

Ｆ
‐
‐
‐‐４６
‐
‐
‐

- Status:
rred

HQ File
:01/80/050/00071/AM17/

.06.2016

: The Committee noted that the firm's application has been sent to MSME on

ion and comments.

HA  
服

l熊邸:∬ i

ALC2/2016
26.04.2016

Lic.No/Date:0510397530

08.02.2016

Case is deferred to 07.06.2016.

32

2604.2016 for

File

No.:64/2/80- Pa■y Name:BORG
WARNER EMISSIONS

10397457

No/Date:2/80-

16

6

File

7/ 1:05/23/040/00454/AM16/ 101.02.2016

孫IF「
l轟滝鳳 IttEE■5ittЪi下藤 葛冨こdeflciencytt■mヽ 叩メた面on tt md領

宙de D

12/36/2016‐ TSW/142 dated 03.05.2016 and deCided to send ittO the flrm to fumish reply:‐

.06.2016

SYSTEMS INDIA PVT.
LTD

10397475

AM17/ AM16/ .06.2016

― ― ― 一

一

― ― 一 ―
―   

―

― ― ―
~一 ―― 一 一 一 一 ―

… 一 一 一 ―
T一

~~     )H10n26.04.2016 fbr exalninatiOn

The Colnmittee noted that the fl1111's applicatiOn has been SenttO E

No.:63/2ノ 80‐ Name: DEE No/Date:2/80-

16

LTD. 16

File
10397502

1/80/050/00066/AM17/ AM16/ .06.2016

Th;c;ffi* rJrJ [" the firm,s application has been sent to DHI on 26.04.2016 for examination

comments.
Case is deferred to 07.06.2016.

No/Date:2/80-



Case No.:67/2/80-

ALC2/2016 IINDIA PVT.LTD.
lViCCL lNOプ リ d

lALC2/2016

,6.04.2016

|:3∫1):50/00070/AR江 17/   1:::ち多liO/00472/ANI116/
ll47 itv rill, lt(LA llre
1 l:01/80/0s0/00070/AMt7/ l:05t23t040t00472/AMtI r-"-
, lDecision: The Committee noted that the firm,s appli
I iexamtnatlon and comments.

1躍 嚇 欄 :1:団

価 the frm9S而満 ξ

Defer

IDate:07.06.2016

been sent to MSME on 26.04.2016 for

|

Decision:

Note No.
The Committee decided to ratifu the norms based upon recommendation of DIip vide ID
12/36/2016-TSW/117 dated 03.05.2016 as under:―

150

1'. Quantities of import items at Sl. No. 1 & 6 may be allowed on net to net basis with
accountability clause.

2. "UOM" of import items at Sl. No. 2 to 5 may be corrected as ,,Kgs.,,.

3. Quantity of import item at Sl. No. 2 may be allowed as 182 Kgs. as 1.55 Kgs./Kg. content in
the export items after taking 1/3'd recovery from scrap.

4. Quantity of import item at Sl. No. 3 may be allowed as 2L7 Kgs. as 2.Ol Kgs./Kg. content in
the export items after taking 1/3'd recovery from scrap.

5. Quantity of import item at Sl. No.4 may be allowed as 613.2 Kgs. as 1.62 Kgs./Kg. content in
the export items after taking L/3'd recovery from scrap.

6. Quantky ofimportた em atSI.No.5 may bl
in the exportitems aftertaking 1/3rd reco、

RA may take further necessary action accOrdingly.

Fσd9苺准巌fI輌魁認:::翻曜野獄濡ぽ鐵 轟i嶽邪ri
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No.:62/2/80-

File

1/80/050/00065/AM17/

Casc is deferred to 07.06.2016.

Name:ECOCAT

been sent to C&Pc On 26.04.2016 for

:05/24/040/00551/AM16/
ILic.No/Date:0510397556 1Defer

110.02.2016            1Date:07.06.2016

File

The Committee noted that the firm's application has
Land comments.

No.:73/2/80¨ Name:JAYANITA No/Date:2/80-

Ⅳ・ HD I艦鰍∵
File 10397564
1/80/050/00076/ANl17/ 18/ANI11 6/ 10.02.2016 .06.2016

The Commiffee noted that the firm's application has been sent to MSME on 26.04.2016 for
and comments.

Case is detrred t0 07.06.2016

No.:66/2/80- Name:KOSO INDIA No/Date:2/80-
ATE LIMITED 16

16

File
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Lic.No/Date:0510397653
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二

HQ File M7   酬 “
知
咽

一 一 一 一
     `:01/80/050/00093/AM17/  1:03/95/040/00923/AM10/  静'・

i*"*mt#RA"id.l.ft..F.No.03/95/04.olg28lAMl6l240dated23.02.20|6has
ffi;r#;Id'ii."J"r. mentioned AA has ueenissued on net to net basis under GN-4 for Engineering Products

iand decided to close the case.

I

Parり Name:MOTHERSON

剛 為口Mσ 翔
躙     馘t蔽諾 編
響出蹴畷Ъl

貯淵
″訃

I 1 l- lzo'u4'/uto i

I moor" ---mAFn" "-@[_=*---
i |ffifi sorcooszt*.'tTt lfr;i*roo82zt*''t6t lor.or.zoro I

I #J:-.:;;"^-.,'i*".a..t,1",1t..;titu th.;"t ,b IPP vide ID
I 

'U;;t;nirr,l 
c...itfi A*id"d t" r;tify th.;"rrn,b"*d ,p", t*ommendation of DIPP vide ID 

]

iNote No.1213612016_TSw/154 dated 03.05.2016 as under:-

]r s+ !^ 
- 
f. euantity of import item at Sl. No.1 may be allowed as 1.05 Kgs./Kg. content in the export

i I item.
I ; , ;;;s,,Thickness:0.345mm !syo" maybesuffixedwiththedescriptionof importitemat

I i 
L' 

;. * 2 and its quantity may be allowed as 10137.6 Kgs. as 1.75 Kgs./Kg. content in the

i ; export item after taking 1/3'd recovery form scrap'

i i 3. *;;;; "Thickness: 0.335mm + 5yo" may be suffixed with the descriptionrct':::#tffi:
l i 
υ・
ξ.Vぶ 3.:蔦
・
|ごL品ス:こJttav be Jb」 ed as 3504.6 Kgs as l. 77 Kgs./Kg.content in the

|| :I品 1∬:恩1:ittI1/r『ぽ:滉輝樵■淳
喘υ鴨……

:RoflcPr

Iも|li:L

No.:94/2/80- Name: MVS

No.:92/2/80-
No/Datc:2/80-

16

16

10397741
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「翌雌____肥螢1王_■ _圏要≡ヨ
1. Purity of Nitrogen to be generated by the "Nitrogen Plant" at Sl. No. 2 of list of export items

2. Basis/justification for the quantities of import items.

ICaSe is deferred to 07.06.2016.
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Net empty weight of export product may be specified as 111.3 MT.
Quantities of import items at sl. No. !,3,4,6, 8, g & 20 may be allowed on net to net basis
as claimed by the firm.
lmport item at Sl. No. 2 may be allowed as per policy for spares.
Quantity of import item at Sl. No. 5 may be allowed inclusive of 0.83 % wastage as claimed
by the firm.
Quantity of import item at Sl. No. 7 may be allowed inclusive of 1.3 % wastage as claimed
by the firm.

lmport items at Sl. Nos. 10 to L7 & 21 to 26 may be allowed on net to net basis with
accountability clause.

Quantities of import items at Sl. No. 18 & 19 may be allowed 1.02 Mtr./Mtr. content in the
export products.

」

Advance Authorization may be ratified as per GN-4 for Engineering products.

35 H脇
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The Committee decided to ratifz the norms based upon recommendation of DIpp vide ID

5.

No.:84/2/80- Paty Namei BHARAT
PUMPS&COMPRESSORS
ILTD

―
10038331

.03.2016

rion: The Committee decided to rati$, the norms based upon recommendation of DIpp vide ID
No. 1213612016-TSWI 57 dated 03.05.20 l6 as under:-



田繹
直~

|             _________

ご聞蔦議薇↓1
158

脚
捌‐

itibi:十五8ё 8“轟itt``む
``iaed to ratitt the nOrms based

uponおおhmendation of DIPP vide ID

No.12/36/2016- 「́ SW/158 dated 03.05.2016 as under:‐

L. words ,, Thickness: 0.345mm + 5 yo" may be suffixed with the description of import item at

and its quantity may be allowed rr.ppti.d for i.e. L5264 Kgs' as 2'40 Kgs'/Kg' content in

the export item after taking U3'd recovery from scrap'

RA may take further necessary action accordingly'

Case No.:88/2/80-
Meet No/1Date:2/80-

ALC2/2016 ALC2/2016
26.04.2016

Lic.No/Date:0310803138 Defer

Ｆ
‐
‐‐５９
‐
‐

HQ File

:01/80/050/00091/AⅣl17/
Date:07.06.2016

isiont The Committee noted that the■ 1111's application
has been sent to C&PC On 26.04.2016 for

ination and comments.
Case is deferred to 07.06.2016.

Status:
Deferred

HQ File
:01/80/050/00102/AM17/

r Th" C"*rrttt* 4 sets of application for consideration of the

is deferred to 07.06.2016.

iCase No.:96/2/80-
Mcet No/Date:2/80-

HQ File RLA File Defer
Date:07.06.2016

:5):67650/00099/AM17/ 1:09/24/040/00749/AM16/

, Th"{""r.ttt* d*td.d t" ,"q*st RA & Firm to send 4 sets of application for consideration of the

is deferred to 07.06.2016.

Mcet No/Date:2/80-

ALC2/2016
26.04.2016

BttЪ7口」

08.03.2016

阿
"mi麒

:

脚騨 畿溜 “鰯職楡邸邸

Lic.No/Date:0310803157

08.03.2016

Parサ Name:LINIRAY
MEDICAL LLP

Case No.:99/2/80‐ Party Name:L&T‐ MHPS
BOILERS PVT LTD ALC2/2016

26.04.2016

ALC2ノ 2016 ALC2/2016
26.04.2016

Lic.No/Date:0910063497

05.04.2016

Depal:ilれ :Iγκじ薔bethi

画 ]萬:Jtakざhrthei heceジΨ ac,。n accざ_y・

陣

16/

No/Date:2/80‐

10803239
'AM16/ 111.03.2016 .06.2016

一

File

Pa“y Name:DILIGENT
scM SOLUT10NS
PRIVATE LIMITED

Party Name: AQUASUB

1/80/050/00103/AM17/ AM16/
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S.No.34

Case No.A/R-93 M/s. Gas Tech

Engineering
(India) Pvt. Ltd.,
Faridabad

HQF.No.01/80/050/00575/AM13/DES.I Licence No. &
date

Meeting No.02l17 RA.F.No.05/23/040/00447/AM13 0510345184

dt.07.02.2013Date:26.04.2016 Request for revision of norms

Decision: The Committee noted that the firm was asked to submit assembly drawing of "Gas Regeneration Unit
Package" (export item) showing use of 3 Nos. of "Horizontal Reciprocating Triplex Plunger Pump with
motor" (import item No. I l) as per DIPP Note No.l2ll20l20l5-TSW/93-A/R dated l0.l1.2015. NC further noted

that the firm has not replied to the final reminder sent to them on 08.01.2016 and decided to reject the case with
direction to the firm to pay applicable custom duty with interest for EODC.

RA may take further necessary action accordingly.

S.No.35

Casc No.A/R-01 M/s. Decon India
Plastics Pvt. Ltd.,
Pune

HQF.No.01/80/050/00009/AM15/DES.I Lico No.&
date

Meeting No.02l17 RA.FoNo.31/83/040/00231/AM14 3110062832

dt.26.02.2014Date:26.04.2016 Request for revision of norms

Decision: The Committee noted that firm's reply dated 26.11.2015

examination and comments.

Case is deferred to 07.06.2016.

has bccn sent to C&PC on 09.12.2015 for

S.No.36

Casc No.A/R-41 〃ヽs.     CICB
Chenlicon     Pvt.

Ltd.,Bangalore

HQF.No.01/80/050/00016/AM14/DE

S.I

Lic.No.&date

Meeting No.02l17 RA.FoNo.07/24/040/00452/AM13 0710093506

dt,01.02.2013Date:26.04.2016 Request for fixation of norms

Decision: The Committee noted that the DIPP has furnished its wriffen comments vide Note No. 121108/2015-

TSW4I-A / R dated 29.09.2015. The Committee noted that the firm has submitted a copy of the EPCG licence vide

its reply dated 16.11.2015. The Committee decided to deliberate further on it.

:l繋邸:誦

Case is deferred to 07.06.2016.
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u-qmo.otltoloso/00525/AM15/DEM/s      Frecdom

Ophthalmic  PVt

Ltd,HOsur 0410159832

dt 03 12 2014
ftffiffi 3472a7s40/00232/AM 1 5

Meeting No.02/17
equ"st for a.erdment of norms

Datc:26042016
L二
=ユ
ニ
=ニ
ニニユニ__」―___――――

=―=~~ユ
~T下
===″

蕉πI^^k^^  )nt to C&PC On 06 08 2015,
Decision: The COmntittee noted that flnlt's request dated 22 06 2015 has been s(

fonOwed by rcminder on 23 10 2015 and l1 01 2016 to expedite their comments and decided to remind C&PC again

to expedite comments.

]QF No01/80/050/00073/AM16/DE

SI

Lic No&date
Casc No A/蹂 90 M/s. Terumo

Penpol Ltd.,
nlrNosrlz t lo4o/oooo2/AM 1 o 5310008377

dt 28 05 2009
Meeting No.02/17

Datc:26042016 Request for fixation of norms

Case is deferred to 07 06 2016

S No38

bedsion:The Commitec noted thtt inll'S re口 y dtted o2 01 2016
has been scnt to C&PC On 06 01 2016 for

being Sentto DHI for examination and comments

Case is deferred to 07 06 2016

S No 40

5-""iaioo'. Th" c"mmittee noted that the firm's request dated 17 09 2015 has been sent tO DHI on 22 01 2016 for

comments

case is deferred to 07 06 2016

S No41

Case No A/R-155

Mceting No 02/17

M/s. Transasia Bio

Medicals Ltd.,

Mumbai

HQF No01/80/050/00489/AM15/DE

SI

Lic No&date

-RA.F 

.No.03/95/040/00564/AM I 5 0310790197

dt 13 10 2014
Date:26042016 Request for fixation of norm

entto DlT on 22 01 2016 for
Decision: The Commitee noted that the frnl's request dated 31 08 2015 has been s(

commcnts

Case is defercd t0 07 06 2016

綱咄蝶酢:

comments and decided to await comments'

d05 04 2016 has been receiVed andヽ
Decision:The Committec noted tllat tlle f11111'S additior

Lic No&datcItQnNo.O t ltOlOS0/00207/AM l3/DEM/s   4ヽiCro― Tcch

CNC PVt Ltd,
Hosur Tamil Nadu

Casc No A/R-151

0710088933

dt 15 06 2012
んヽF No07/24/040/00096/A卜 И13Meeting No.02l17

Request for revision of norm
Date:26042016

Case No 〃 R-153 M/s ISGEC Heavy

Enginccring  Ltd,

Yamunnagar

~HQF No01/80/050/00102/AM16/DE

SI

Lic No&datc

-na-p.No.os/zllo4o/00534/AM15

0510393476

dt 04 03 2015
Meeting No.02l l7
Datc:26042016 Request for revision of norm at

import item No.l .

38
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S No42

Case No A/R170 M/s. Prijai Heat

Exchangers Pvt.

Ltd., Navi Mumbai

HQF No01/80/050/00134/AM12/DE

SI
Lic No&date

Meeting No.02l17 RA F No03/95/040/01024/ヽ 4111 0310622823

dt 23 03 201]Datc:26042016 Request for fixation of norms
Decision:The cOnlmittee noted thtt DIPP representative prcsent in the meeting has raised

the fli111'S application and decided tO send lt to the f1111lto nJmish reply:‐

``SlNo 3,4,5&11(Expo■ PrOduct wise)of Standard Deflciency Fol‖
=ar'

Case is deferrcd to 07 06 2016

S No43

following deficiency in

Decision: The Committee noted that the firm's request dated 01.01.2016 has been sent to MSME on O'1.03.2016 for
comments

Case is deferred to 07 06 2016

Decisioll:The Commitee noted that the nrln's rcquest dated 15 02 2016 has been sentto C&PC on 07 03 2016 for

comments

Case is defcrred to 07 06 2016

S No 45

Decision: The Committee noted that the firm's request dated 15.02.2016 has been sent to C&PC on 07.03.2016 for
comments

Case is defered to 07 06 2016

S No 46

Casc No A/R-171 M/s. Boysen India
Ltd.. Uuer Pradesh

HQF No01/8077050/00151/AM16/DE

SI

Lic No&date

Meeting No.02l17 RA F No05/23/040/00113/AM16 0510394692

dt 24 06 2015Datc:26042016 Request for fixation ofnorms

S No 44

Case No A/R-172 M/s. Poly Medicure
Ltd., New Delhi

HQF No01/80/050/00513/AM15/DE

Si
Lic No&datc

Meeting No.02l17 RA F No05/24/040/00359/AM15 0510391954

dt 12 11 2014Datc:26042016 Request for revision of norms

Casc No A/R-173 M/s. Poly Medicure
Ltd.. New Delhi

HQF No01/80/050/00514/AM15/DE

SI
Lic No&datc

Meeting No.02l17 RA F No05/24/040/00367/AM15 0510391973

dt 13 11 2014Date:26042016 Request for revision of norms

Casc No A/R-174 M/s. Poly Medicure

Ltd., New Delhi

HQF NoO1/80/050/00507/AM15/DE

SI

Lic No&datc

Meeting No.02l17 RA F No05/24/040/00377/AM15 0510392135

dt 25 11 2014Datc:26042016 Request for revision ofnorms
Decision:The cOmmittce nOted that the flrrn's request datcd

comments

Case is defercd to 07 06 2016

15 02 2016 has bccn sentto Cる とPC on 07 03 2016 for

レ
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Lic.No.&dateHQF.No.01/80/050/00380/AM12/DESⅣvs.Autotech
lndustries

(India)Pvt・ Ltd.,

Chennal

Case No.A/R‐ 183

(1)0410101668
dt.16.01.2009

(2)0410110480
dt.31.12.2009

(3)0410114549
dt.16.06.2010

(4)0410125099
dt.17.06.2011

(5) 0410130238
dt.11.11.2011

(6)0410142832
dt.23.01.2013

(7)0410147660
dt.01.07.2013

(8)0410156908
dt.08.04.2014

RLA,No.04/24/040/00221/AM09

RLA,No.04/24/040/00228/AM10

RLA,No.04/24/040/00053/AMll

RLA,No.04/24/040/00072/AM12

RLA,No.04/24/040/00224/AM12

RLA,No.04/24/040/00166/AM13

RLA,No.04/24/040/00044/AM14

RLA,No.04/24/040/0…

MeetingNo.02l17

Request for revision of norms
Date:26.04.2016

lbn」
DⅢ 宙

“
UO No.3/166/2015/TSW(B)dated 05.04.2016 as under for the purpose of regularization of the above

S.No.47

mentioned AAs(copies tO be sentto RA and the i11lo:―

AA No.0410101668 and other AAs on repeat basis of AA No.0410130238 dated ll.11.201l as per DI‐
II

UO Note dated 03.05.2016.

RA Inay take further necessary actiOn accordingly.

S.No.48

Decision:The Conllnittee noted that the flnn's request dated 21.03.2016 has been sentto DHI On 28.04.2016 for

conlllnents.

case is deferred to 07.06.2016.

齢攪繁帆蔦構墨撚 I鳳
鷺i昴Ⅷ朧総
"織
棚朧∬

lder:―

firze t',cd 28m* dia,2550length@6mmlengthfor
S-nze rod 28mm dia,2550lengthB--nre pin 16..dia, 36 mm length for

Exhaust roller T

Casc No.A/R-11 Ⅳ1/s.ISGEC Hcavy

Engincering  Ltd.,

Noida,    Utter

PRadesh

面 No.01/80/050/00358/AM16/DE

S.I

Lic.No.&date

0510395598

dt.14.09.2015
Meeting No.02l17 RA.F.No.05/23/040/0025//AIVl1 0

Date:26.04.2016 Request for revision of norms
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S No49

Casc No A/R-12 M/s. ISGEC Heavy
Engineering Ltd.,
Yamunanagar

HQF No01/80/050/00354/AM16/DE

SI
Lic No&datc

Meeting No.02i l7 RA F No05/23/040/00190/AM16 0510395154

d103082015Datc:26042016 Request for correction in quantity of
import item No.6 of norms

Decision: The Committee noted that the firm's request dated 31.03.2016 has been sent to DIpp on 28.04.2016 for
comments

Case is deFerred t0 07 06 2016

Decision:Thc COmmittec nOted that the

comments

Case is deferred to 07 06 2016

S No 51

6‖‖'s rcqucst dated 31 03 2016 has been senttO DIPP on 28 04 2016 for

Casc No A/R-14 M/s. Larsen &.

Toubro Limited,
Mumbai

HQF No01/80/050/00060/AM16/DE

SI

Lic No &date

Meeting No.02l17 RA F No03/95/040/00908/AM15 0310793628

dt 05 02 2015Datc:26042016 Request for correction in quantity of
import item No.4 of norms

Decision: The Committee noted that the firm's request dated 02.12.2015 has been sent to DIpp on 28,04.2016 for
comments.

Case is deferred to 07.06.2016.

S No52

Casc No A/R-15 M/s. Larsen &
Toubro Limited,
Mumbai

HQF No01/80/050/00170/AM13/DE

SI
Lic No&datc

Meeting No.02l17 RA F No03/95/040/00078′AM 13 0310697184

dt 01 06 2012Date:26042016 Request for revision/amendment

of norms

Decislon:The Committee noted that the

comments

Casc is deferred to 07 06 2016

flrm's request dated 18 08 2015 has been sentto DIPP on 28 04 2016 for

S No 50

Case No A/R13 M/s     ISGEC
Hitachi ZOscn Ltd,

Noida    u■ cr
Pradesh

HQF NoO1/80/050/00310/AM16/DE

SI

Lic No &datc

Meeting No.02l17 RA F No05/23/040/00175/AM16 0510395153

dt 03 08 2015Datc:26042016 Request for correction in quantity of
import item No. I of norms



0

m/00197/AM151DE
SI

Lic No&date
Case No A/R-16 1Ws. Larsen &

Toubro Limited,

Mumbai 0310783663

dt 30 05 2014

for6

Mecting No 02/17
RA F No03/95/040/000J4′ANll)

Datc:26042016 Fequest for revision of norms

SN

ffi the llrm's request dated 27 05 2015 Fas been senttO DIPP on 28 04 20

cOmments

Case is deferred to 07 06 2016

S No54

6""t.dt Th. C"*rnltteenoted that the firm's request dated 10H2015 has becn scm Ю DPP On 28 04 20

comments

Case is deferred to 07 06 2016

S No55

dation of DIPP vide

io Note No. 1zt36l2ol6-Tsw ll8-A/R dated 03 05 2016 as under:-

1. Net weight of export product may be specifled as 491'57 Kgs'

2. Quantity of import item may be allowed as 2108 84 Kgs as 4 29 Kgs /Kg' content ln export

product after taking 6% recovery from scrap'

RA may take further necessaw action accordhgly

S No 56

Decision:The Committee noted that the■1111's request dated 09 02 2016 has been senttO MSME on 28 04 2016 for

comments.

******

覇●罫百面万蕨雨/00288/AM12/DE
SI

Lic No&datc
caseNo A/R17 fvt/r Larsen &'

Toubro Limited,

Mumbai nA.nNo.O:lqSlO40l00346/AM 1 2 0310649471

dt 19 08 2011

for6

Meeting No.02l17

Datc1 26 04 2016 R qu"rt fot u*"ndment ofnorms

HQF No01/80/050/00684/Aヽ115/DE

SI

Lic No &datc
Case No A/R-18 M/s Micron

lnstruments Pvt.

Ltd., New Delhi RA F No05/24/040/00540/AM15 0510393233

dt 16 02 2015
Meeting No.02/ I 7

-Request 

for revision of norms
Date1 26 04 2016

Case No A/R-19 IWs. StanadYne

Amalgamation Pvt.

Ltd.,
Thiruvallu(RN)

HQF No01/80/050/00557/AM15/DE

SI

Lic No&date

RA F No04/24/040/00235/AM15 0410159951

d101012015
Meeting No.02l17

Date:26042016

-Request 

for fixation of norms

Case is defcred to 07 06 2016
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Department of Heavy tndustry -;Su\15
Udyog Bhawan

Sub― AA No-310788243,dt_21.8.2014,ル1/s Kamarinfrastructure

Reply tO sl no 1 0fthis Office letter dated 03/07/2015 has

not been enclosed.丁 he firrn has alsO not subrnitted the sl
no 2 of this Office letter.Forrn 16 A of application is alsO

not ava‖ able.

ln view Of above,  DGFtt is requested tO provide
inforrnatiOn as per this Office letter of o3/07/15 along、

〃ith
Slno 16 A of ANF4A.丁he reply shOuld be cOrrelated、 vith
list of irnpOrt&export given in the application ANF4A.

{K.K.Tiwari)

lndustrial Adviser

Dy DGF丁′ DES-1
丁SVV(B) 3/119/2015 dated― /3/2016

ぶ



No.460H/32/2015-PC.Ⅱ

Governinent of lndia

Ministry ofChemicals 2%Fertilizers

Depaltlllcnt ofChcinicalsだ %Petrochelnicals

λ
鐸努現
一

∩

Room No.223,A Wing,
Shastri Bhawan,New Delhi-110001

Dated the 5th April,2016

OFFICE MEMORANDUM

Sub: Application from IWs Carl Zeiss India Bangalore Pvt. Ltd. for the import of raw
material against the export of items given in the application for issue of advance
licence (Licence No. 0710106626 dated 03.09.2014) _ reg.

The undersigned is directed to refer to DGFT U.O. No. 0l/80/050/00483/AM-
l5iDES-l/1220 dated 08.12.2015 forwarded an application for issue of advance Iicence from
from M/s Carl Zeiss India Bangalore Pvt. Ltd. for the import of raw material against the
expolt of items given in the application for issue of advance licence (Licence No.
0710106626 dated 03.09.2014) and to comrnunicate that the firm's application has been
examined and recommended as applied.

This issues with the approval of Joint secretary (petrochemicals).

.4//'f -A/'/q2't1**
"(O.P/Shafrnd)

」oint lndustrial Adviser

Tel:011-23071442
Telefax:011-23071187
EmJl:omsharmaの nicJn

Shri Haradhan Das,
Foreign Trade Developrnent Offi cer,
Directorate General of Foreign Trade,
Department of Com merce,
Ministry of Commerce and Industry,
Udyog Bhawan, New Delhi
F ax: 23 06 2225 /23 0 6 1 6 I 3

軋゙ 鋏



緻^ドぐ'社
∩
一 硼哺1ゞ

Department of Hl

Udyog Bhavan

Ref: AANo 0310792501 L&TMHI Boiler

Export Product: Boiler pressure parts -3 sets as per AA to MHI Japan

lnputs

fЦRK釣 .

TsvvB 3/26/2016 datedC(14/2016

l':
(r.r.riwari)

lndustrial Adviser

纂
冨電車姜蓋偶蘇ぱ踏黒

21 0f C-1742

MisCin C-1647

net to net with clause under GN4'

As p"r Ra* mr,t"tial(2)in C-1647





Govt. Of India 4t
Ministry of Micro Small and Medium enterprises k'

Oi'tice oi the Development Commissioner
Mechanical Division

30(150y1s-ME

Subject: AA no 0910062058 dated 22.05.15 for M/s vem Technologies p\rr Ltd

The norms may be fixed as follows:-
r Net per unit weight of servo unit and fins locker unit may be mentioned as

8.2kg and 3.1 kg respectively.
o S.no 14 of import product may be allowed for 1555 kg after affecting 15%o

recovery for scrap and inclusive of 275Yo wastage.
o S.no 15 of import product may be allowed for 2923 kg after affecting 15%

recovery for scrap and inclusive of 352Yo wastage.
o S.no 16 of import product may be allowed for 26.35 kg after affecting 159/o

recover! iiu 5s."t and inclusivp of 56Yo wastage.
o S.no 17 of import product may be allowed for 2781 kg after affecting 5Yo

recovery for scrap and inclusive of 41lo/owastage.
o s.rio 13, 18 andl9 of import product may be allowed for 960 m, 30 m and 6 m

respectively.
o S'no 20 of import product may be allowed for 8.6 kg after affecting l5o/o

recovery for scrap and inclusive of 264%o wastage.
o S'no 1 to 12 may be allowed on net to net basis with NIL wastage and

accountability clause.

This issue with the approval of Director (ME)

場ダ
(KoS.SOdhi)
AD(ME)
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O/othc DC(MsME)UO notC No 30(150)/15-ME dated 02.05.16
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Department of Heavy lndustry
NC-l Meeting dated 26/4/2016 actually held on 3/5/20L6

may take a view

DyDGFT― DES― |

ID No_ AA No Name

EPI Prefabricated pipings fOr LP steam

ltem l′ 2′ 6′ 7-1.o2Kg/Kg cOntentin EP
Item 3′ 4′ 5 Netto net under GN4

EP:Prefabricated pipings fOr BO‖ er HRSG
item lt04′ 8to lo_1.o2Kg/Kg cOntentin EP

ltem 5 to7 Netto net under GN4

GN4
C-1647

Repeat Of 410130238

/ 510395029 Dee

80 510396447 Dee

88 410161384 IHD
93 310801o39 TPP
47M 4101o1668

and Other AAs
Auto tech

NC

.K.Tiwari)
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Department Of Heavy industry

SubieCt: Ratification Of AA No.0410160908 of BHEL Piping centre′ Chennal

ExpOrt Product:steam Generator Pipings fOr 2X500MW NLC New Neyveli(ExpOrtヽ Vt.4298 MT).

inputs:

SI No. Repeat/SION/GN-4
1-3 %wastage ls per c-1647(Raw Material:Si No.9to 12)

4′ 6-12′ 14 GN-4

4947 (Raw Materiat: Si No. 15)
13

…

2diCy

(K.K. Tiwari)

lndustrial Advisor

DYDGFL DES― l

剛e No.ィ 31′Ъt)lヽ榛 (°
'

Dated  ■19ゞ f t`Ь





″|,::[11「,0
Subject: Ratification of AA No.0410160969 of BHEL Ranipet

Export Product: Air Pre Heater, Fans & Louver Dampers/Gates to 2XS00MW NTpc Darlipalli srpp(Export Wt. 4061MT).

lnputs:

DYDGFL DES―
l

Fiに No.3/Ч 3/ヵにノ7sw rム )
Dated  2′ 65/2さ「

`

Department of Heavy lndustry

i]葛i:ξi¬雨Б両五百

Item No.8 (HAD) may Ue amenaeal, fan Al"de Actuator.

一

(K.K.Tiwa ri)

___二」■_2=____二



Departrnent Of Heavy!ndustry

NC― l Meeting dated 26/4/2016 actually held On 3/5/2016

DyDGFT― DES― |

に K.Tiwa百 )
lndustrial Adviser

510395029 EP: Prefabricated pipings for Lp Steam
Item 1,2,6,7- 1".02Kg/Kgcontent in Ep
ltern 3′ 4′ 5 Netto net under GN4

510396447 EP: Prefabricated pipings fo, goileit_tnG
lterrn lt04′ 8 to lo_1.02Kg/Kg cOntentin EP

…

Netto net under GN4
410161384

310801039

410101668

and other AAs
Repeat of 41,0130238

NC may take a

ID No´

/

80 Dee

88 IHD
93 丁PP C-1647
47M Auto tech
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Department of Heavy lndustry

NC-l Meeting dated 26/4/2076 actuaily hetd on 3/5/201.6

S10NC-1647/1742/GN-4/Repeat
510395029

EP: Prefabricated pipings foiiplG.rn
Item 1,,2,6,7- 1,.O2Kg/Kgcontent in Ep
ltem 3′ 4′ 5 NettO net under GN4

EP: Prefabricated pipings forEoit"i flnSC
Item 1to4, B to 10- 1,.O2Kg/Kgcontent in Ep
Item 5 to7 Net to net under GN4

410161384

4101o1668

and other AAs
Repeat Of 410130238

fOf
畷
僻
円
｀
3部

DyDGF丁―DES― l

し
一

慮.K.丁iwa百 )
lndustrial Adviser

NC may take a view
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Department of Heavy lndustry
NC-l Meeting dated 26/4/20t6 actually held on 3/5/201,6

DyDGFT― DES― |

1liF::,「lit‖I}

S10NC-1647/1742/GN-4/Re

EP: Prefabricated pipings to, lpGEm
ltem l′ 2′ 6′ 7-1.o2Kg/Kg cOntentin EP

ltem 3′ 4′ 5 NettO net under GN4

EP: Prefabricated pipings fo. g;il";HRG
ltem lt04′ 8 to lo_1.o2Kg/Kg cOntentin EP

Item 5 to7 Net to net under GN4
410161384

4101o1668

and other AAs
Repeat of 410L3O238

NC may take a view

し "

“

CK.丁 iwa百
)

lndustrial Adviser
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Department Of Heavy industry

SubieCt: Ratification Of AA No.0410161501 of BHEL Piping Centre′ chennai

ExpOrt Producti steam GeneratOr Pipings fOr 3X660MW BARH SttPP Stage l(Export lA/t5537M丁
).

Inputs:

Si No. Repeat/StoN/GN-4
lto 2&14 % wastage as per C-1647 (Raw Material: Si No, 9 to 12 & Si No. 2)
3′ 5′ 6′ 8′ 11 GN-4
4 ぃ|:馴 No.1勁
7′ 9′ 10 Ipglel as per policy
12′ 13 As per misc-items C-1G47

・
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DYDGF丁′DES― :
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PIINISTRY OF COⅣIⅣIIINICAT10NS AND INFORMAT10N TECHNOLOGY

議 ぼ 甫 鎌 Ψ・
1-m

DEPARTMENT OF ELECTRONICS AND INFORDIAT10N TECHNoLOGY

uul

No…17(13)/2016-IPHW

臨 習 :ladhanlDas

FTDO
O/o.DGFT
Udyog Bhavan
Ncw Delhi

(Saurabh kl可 an)

Scientist'B'

w.r.t.DGFT ID Note No.01/80/050/447/AM16/DES‐ 1/1595 dated

7.3.2016

碗Zsイ

lWs. Alstom Transport India Limied
S.F. No. 41, Kangeyampalayam Village
Sulur, Coimbator
Tamil Nadu -641401

Sub:- Application for ratification of nonns of Advance Licence No. 3210077807 dated
29.01.201 6 "Railway Traction and Signalling Equipments."

Please refer to your application received from the O/o the DGFT on the subject mentioned
above.

2. You are requested to provide the following information to enable further processing of
the proposal.

i) Details of export product.
ii) Quantity of import item required to manufacture one unit of export product for each

export product separately without any wastage.
iii)Wastage claimed in manufacturing process
iv)Justification of wastage 

yours faithfulry 
q

疏
Da認■9112,10.

鴫 uくф lく

GOVERNⅣIENT OFINDIA
尋耶でこホ「Ψ ■

―
幸硬Π

Website : www.deity.gov.in

gffit-wHar
6,fi.*.3fr.
dfufr-rrooos

●

ELECTRONICS INDIA
3illio′ l Needs A4i1lion CI,ips

ELECTRONICS NIKETAN
6,C.G.0。 CODIPLEX
NEW DELHl-110003
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Ref: AA41O3O238 Auto tech lndustries Chennai .

The applicant has represented for modification of earlier recommendations
based on the dimensions of the-one of the inputs and export product in ptace of
the weight including allowance for end holding while machining and facing and
same is recommended as under:

Other inputs remain unchanged.

This issues with the approval of JS(RKS).

Dv DGFT,DES‐ :

丁SIA/B/3/166/2915 DATED 5/4/2016

霧
欄
胸

嘲

Export Product Nos lnput recommended Nos
Bronze pin 26mmdia,46mm length
for injector roller Tappet

42 Bronze rod28mm dia,
2550mm length

01

Bronze pin 16mmdia,36mm length
for Exhaust roller Tappet

52 Bronze rod28mm dia,
2550mm length

01

(K.K.Tiwari)

ヽ(

lndustrialAdviser





Department of Heavy industry

NC― I Meeting dated 26/4/2016 actually held On 3/5/2016

SiONC-1647/1742/C雨互再石罵と百石石T510395029
EP: Prefabricated pipings for. LFlt*,
ltem l′ 2′ 6′ 7-1.o2Kg/Kg cOntentin EP

net under GN4
EP:Prefabricated pipings fOr BOiler HRSG

Item 1to4, B to 10- 1,.O2Kg/Kgcontent in Ep
ltem 5 to7 Netto net under GN4

410161384

310801o39

4101o1668

and Other AAs
Repeat of 41,0130238

(k.K.Tiwari)

DyDGF丁―DES― |

¶
欄
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NC may take a view




